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Rsgistration O./j. No„ 279 of 1992

Bairsgi Ldl . . .  ................ .

Versus

Union of India 
and others

Applicant.

i^esoondcntsi

Hon. Mr, Justice b .C , Srivastava,V.C.
Kon 'bleM r. K, Q.oavyg/ Member (A)

( 3y Kon, Mr. Justice U .C , 3rivastav£,V.*C.)

. . ■i'he applicant joined services of the Northern 

xlailvjay in the year 1955 as Gangman C-nd in c\;e course of 

time \.ac promote.i co Clerical Cadre ( Material Checkinc
I

Clerk) in ths j/ecr 1978 on the brsic of his merit/ seniority 

and perform.ance.. .iccording to him. h e a  heart attack 

in che year 1983 and again a severe heart attack on 21.4', 1991 

the information of vjhich was given to the Rail'.?ey 'juthoriti^c>^"^ 

b. a telegrammo and he v;as also treated by the Rail.'ay 

’Ooctor, In the meantime, by virtue of his seniority, the 

ap:^lic-nt v;as promoted' to the post of Assistant Superintenfen;: 

and was transferred to Mjra^^a^oad. ;%gain.st his transfer 

order, the applicant preferred a reoresentation poi^^ting ' 

out his difficulties to the departmental authorities and 

a Copy of v.?hich has be?n ainexcd v;ith chis epnlicvtion' 

as lAnnexure-^v 7.

2. I'he learned counsel for the applicant contended

that che respondents have not disposed of the raprosent'ation 

of the applicant and in Case the . representation of the 

applicant voald ’̂ ŝ t have been disposed of, 

pos:^:ible that th-s raspjr^encs hav- consid; 

of the 5peli^ar.b inclu^i-r his ailment. li



2 ~

L

> '

pointed out in the application that the post of Assistant 

Superintendent is lying vacant in the nearer station of 

Hardoi like Shahjalianpar,Bareilly and Hapur etc.

It  is a case of transfer and the eoplicant 

■hcS been transferred afcer beinn pronrotec'. We do not find 

any good ground to interfere in the transfer order. The 

transfer order has been passed in i-Adiriinistrative -xegenciej; j 

It  is for the applicant to forego the promotion and not 

to forego the promotion and no observation in this beha 

can be made, and we do n o & ^ t  a case for interference 

moreso, when the applicant's representation is already 

pending.

■‘̂■‘̂ cordingly, this application is disposed of v̂ /ith 

the direction chat tne respondents shall dispose^i of the 

rerj resent at ion of the applicant within a period of3 \veeks 

from the date of receipt of the copy of this -order taking 

into Consideration the pleas raised by ■ him. It  is  e;:pected , 

tnat the respondents shall sympathetically consider the 

representation @*1* fil?d  by the applicant. The applicotion 

is dispoae\j of vjith the above observations- Parties to 

bear thc/// >.«i costs.
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Dated: 23.^.199 2 

( n .u . )

Vice-Chairman


